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r
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH

ORIGINAL APPLICATION NO. 521/2022

Sampurna Nand

Versus

State of U.P.

...Applicant

. ..Respondent

I, Ganga Sagar Singh, S/o Megh Varan Singh, aged about 45 years permanent

resident of 802, Rohit Residency, Vikalp Khand 4c, Gomtinagar, Lucknow, U.P

presently at New Delhi, do hereby solemnly affirm and state as under

1. That the present Affidavit has been preferred by Mis Ganga Sagar Singh

("Deponent") which is a proprietorship concern registered as Micro,

Small and Medium Enterprise[MSME] unit having its office at 989/1

Varuna Vihar Colony, JP Mehta Road, Sikraul, Varanasi, Uttar Pradesh-

-==224002, pursuant to liberty granted by this Hon'ble Tribunal vide its
l

d 17.10.2023 whereby this Hon'ble Tribunal has held the

of the fact that all the mining lease holders have
ained CTO from UPPCB, the mining lease holders are

allowed to resume and continue with mining activities. However,
further orders_in_this_regard ill_also be passed by_this_Tribunal
on filing of compliance responses bv the mining lease holders
and_ verification report by_ UPPCB and _District _Magistrate,
Mirzapur._the stone crushers, who are the appellants in the civil
appeals filed before the Hon 'hie Supreme Court ofIndia, are

1
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entitled to operate as the direction issued by_this Tribunal in
paragraph 13 oforder dated 03.07.2023 shall remain staved as
ordered bv Hon'ble Supreme Court of India. Other stone
crushers who are having valid CTO from UPPCB are also
allowed to operate. Further orders regarding the stone crushers
will be passed on receipt of orders from Hon'ble Supreme Court
ofIndia. 15. In view of thefacts and circumstance of the case, we
also consider personal appearance of the Member Secretary,
UPPCB and Director, Directorate of Geology through VC on the
next date of hearing to be essential for producing the relevant
record and assisting this Tribunal in just and proper
adjudication of the questions involved in the case. Accordingly
they are directed to remain present before this Tribunal on that
date with the relevant record. "

2. That the Deponent runs business of carrying mining operations by way of

valid mining lease and other permissions and also operates stone crusher

it and Ganga Rejuvenation, Central Ground Water Authority

tlian 10 cubic meters of groundwater a day, from seeking No Objection

Certificate for groundwater extraction.

1wjfication dated 24.09.2020 exempted MSME units, drawing less

ti Dei, Mirzapur, Uttar Pradesh.

~
gkg! istry of Jal Shakti, Department of Water Resources, River

DELHI
ec- 'p

't

True Copy of Notification dated 24.09.2020 issued by Ministry of Jal

Shakti, Department of Water Resources, River Development and Ganga

Rejuvenation, Central Ground Water Authority is annexed herewith and

marked as Annexure A-1
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4. That the Deponent had applied for consent for emission ofAir Pollutants

from its Plant under Air Act, 1981. That the State of Uttar Pradesh vide

Consent Order dated l 1.02.2021 issued consent under section 21/22 of

the Air (Prevention and control of pollution) Act, 1981 to the Deponent.

That the said consent is valid for the period from 11.02.2021 to

31.07.2025.

True copy of Consent Order dated 11.02.2021 issued by Respondent No.

1 is annexed herewith and marked as Annexure A-2.

5. That on 01.11.2021 the Registration Certificate of Deponent as Micro,

Small and Medium Enterprise[MSME] unit issued by Ministry ofMicro,

_--: and Medium Enterprises, Government of India.

y of Registration Certificate dated 0 1.11.2021 issued in favour

eponent by Ministry of Micro, Small and Medium Enterprises,

ent of India is annexed herewith and marked as Annexure A-3.

6. A Report of Aquifier Mapping and Ground Management Plan, in relation

to District Mirzapur, State of Uttar Pradesh, was prepared by the Central

Ground Water Board, Ministry of Jal Shakti Government of India

specifying that Rajgarh Block in District Mirzapur, where the stone

crusher unit of the Deponent is situated falls under the safe category.

3
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A true copy of the relevant extract of in relation to District Mirzapur,

State of Uttar Pradesh, prepared by the Central Ground Water Board,

Ministry of Jal Shakti is annexed herewith and marked as Annexure A-4

7. That one Sh. Sampurna Nand sent a letter dated 19.04.2022 to the

Chairperson, of this Hon 'ble Tribunal complaining about alleged illegal

mining on hills in the area of villages Bhagoti Dei, Sonpur, Biyahur and

Chakjata, Pargana Bhagwat, Police Station Ahraura, Tehsil Chunar in

District Mirzapur, Uttar Pradesh by illegal blasting and taking out of

boulder, patia, gitti etc. causmg damage to environment and health

hazards to local villagers. The Applicant further submitted that due to
a.

mining, the entire area is covered by cloud of dust and illegal

~ is resulting in severe vibrations in the area like earthquakell "6ii
(\ Res4. No. 16

vaud upto oi-02 the walls of the houses and endangering the lives of the
Q
0

8. That the said letter was treated and registered as an Original Application

by this Hon'ble Tribunal by taking suo rnoto cognizance and was

numbered as O.A. 521 of 2022.

9. That this Hon'ble Tribunal vide its Order dated01.09.2022 constituted a

Joint Committee comprising of representatives of Regional Office, MoEF

& CC, Lucknow, Director, Directorate of Geology and Mining, Uttar

Pradesh, State PCB and District Magistrate, Mirzapur and further directed

4
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it to undertake visits to the site, look into the grievances of the applicant,

associate the applicanL and representatives of the concerned project

proponents, if any, verify the factual position, take appropriate remedial

action by following due process of law and submit its report within two

months.

True copy of its Order dated 01.09.2022 passed by this Hon'ble Tribunal

in O.A 521 of 2022 is annexed herewith and marked as Annexure A-

5.

l 0.Being absolutely unaware of the pending O.A, the Deponent vide a letter

07.12.2022 to the Regional Officer, MOEF & CC, submitted routine

d. Joint Committee after good six months, vide an email dated

023, submitted its Report before this Hon ble Tribunal in respect
-z--Kit

to 40 mining leases operating in villages Bhagoti Dei, Sonpur, Biyahur

and Chakjata, Pargana Bhagwat, Police Station Ahraura, Tehsil Chunar in

District Mirzapur, Uttar Pradesh. It is pertinent to mention that the

crusher unit of the Deponent was not inspected by the Joint Committee.

A list of stone crusher units operating in the area was also given by the

r-° 'iance report (From IJan 2022 ill 30" June 2022) for the proposed

1· -- ne Mining Project.
RA: PAL S!

DELHI
egd. No. 1
id spp­

Joint Committee to this Hon 'ble Tribunal as a part of the report, wherein

5
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it clearly reflects that the crusher unit of the Deponent was operating with

consent to operate (CTO) which is valid till 31.07.2025.

12.Thatin pursuance of the aforesaid report, this Hon'ble Tribunal vide its

Order dated 27.04.2023 directed no further mining in the mining leases in

question till further orders. That this Honble Tribunal also directed that

the crusher units, mentioned in the Report dated 03.02.2023, may be

inspected and their compliance status maybe verified.

True copy of Order dated 27.04.2023passed by this Hon'ble Tribunal in

OA 521 of 2022 is annexed herewith and marked as Annexure A-6.

13.That the Deponent vide Application ld. 21264549 applied for

consolidated consent to operate and authorisation ("CCA) under Section

25 of the Water (Prevention and Control of Pollution Act, 1974 and under

on21or the Air (Prevention & Control of Pollution) Act, 1981. That
. O
y_,, e meanwhile, Uttar Pradesh Pollution Control Board issued CCAw%%2

• es¢. Order dated 06.06.2023.

Copy of CCA dated 06.06.2023 issued by Uttar Pradesh Pollution

Control Board is annexed herewith and marked as Annexure A-7.

14.That this Hon'ble Tribunal vide Para 23 of its Order dated 03.07.2023,

prior to the outcome of the inspection report of the Joint Committee,

6
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directed that all stone crusher units, including the unit of the Deponent,

operating in the concerned area, shall remain closed till further orders.

15.Thatfurther the Joint Committee vide its Report dated 13.07.2023,

submitted its status Report. It is further pertinent to mention that without

issuing notice to the Deponent, the Committee alleged following non­

compliances by the Deponent:

a) That the primary and secondary jaw crusher, vibrating screens

(waterfal I) and ends of conveyor belts were not found fully

covered. Primary jaw crusher, secondary jaw crusher was found

not covered. Conveyer belt and vibrating screen were found

partially covered;

b) A telescopic suit was found not installed at the ends of the

es Conveyor belts. Water sprinkler was not found installed at jaw
. > ... ~. . . '

· .· · hers and conveyor belts. Water sprinklers are not installed at

sheet barricading situated in north direction. Water sprinklers

ot found installed at vibrating screen. Thus, adequate water

rinkling system was not found installed to control fugitive dust

emission in the industry and partially installed water sprinkling

system was found operational condition.

c) 02 no. of anti smog gun is being used to control dust emission

generated by vehicular movement in the industry premises.

7
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d) Separate energy meter for consumption of electricity used in water

sprinkling and electromagnetic flow meter (water meter) for

measurement of quantity of water consumption were not found

installed;

e) Wind breaking wall of 12 feet height was not found constructed in

the industry premises which is showing violation of condition

imposed in CTO;

f) Proper green belt was not found developed in the industry, Metallic

road was not found constructed inside the premises of industry;

g) The height of the stack attached at the exhaust of the DG set was

not found to be as per Board's standards;

h) No proper air pollution control systems
.--;y­/.-~,.A)'7~i~ Two plants and machineries at same dug were found in industry

~o .. r ~'"-. .,
\

MP!S'NG sremises. The crushing capacity of one is informed 150 TPH and* DEi.Hl . \ -1973 {
;\ Regd. 1N°i.v2-2025 her is 200 TPH. CTO has been issued to industry for productionVal 0,

'\"~ ~~~: of stone grits @12500 ton/year, violati on of consent conditions.if,e

That on the basis of the aforesaid findings, the Committee without

granting any opportunity to the Deponent, made erroneous

recommendations.

True copy of Status Report dated 06.07.2023 by the Joint Committee is

annexed herewith and marked as Annexure A-8.

8
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16. It is pertinent to mention here that the Deponent is completely compliant

and operating legally with all the requisite permissions and clearances, as

are required by them under law. The Unit of the Deponent is subject to

regular inspections both by the officials of the pollution department as

well as the district administration and have never been found to be in

violation of any law. It is pertinent to mention here that since the

Deponent was not a party in the Complaint, therefore could not place

these facts on record.

17.However, to the utter shock and surprised of the Deponent, theUttar

Pradesh Pollution Control Board, relying upon Order dated 27.04.2023

passed by this Hon'ble Tribunal, vide a notice dated 25.07.2023 directed

the Deponent to keep the stone crushing work closed with immediate

effect till further orders. It is pertinent to mention here that it was for the

first time did the Original Application came within the knowledge of the

Deponent.

18.It is humbly submitted that the Deponent is compliant with all the alleged

non-compliances set out by the Joint Committee vide its Report dated

13.07.2023 and the details of the same are as follows:

a) All the primary and secondary screens of the crusher plant are

covered and water sprinklers are installed on all the

9
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primary and secondary screens and conveyor belts, which are in

working condition.

True copy of photographs showing cover and water sprinklers on

screens of crusher plant in working condition is annexed herewith

and marked as Annexure A-9.

b) Telescopic chute is installed at the end of all conveyor belts which

prevents dust from going into the air.

True copy of photographs showing Telescopic chute is installed at

the end of all conveyor belts in working condition is annexed

herewith and marked as Annexure A-10

e) There are two anti-smog guns in the crusher plant campus which

prevents dust from entering into air.

True copy of photographs showing two anti-smog guns in the

crusher plant campus in working condition is annexed herewith

and marked as Annexure A-11

d) Water energy meter is installed on the plant which shows water

consumption and water label.

e) There is a 12 feet high wall around the crusher plant which is in

-. accordance with the standards of the Pollution Control Board ..,,..,,-·

49l 'mg;k . 973

\
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True copy of photographs showing 12 feet high wall around the

crusher plant is annexed herewith and marked as Annexure A-

12.

f) Green belt is installed and on the crusher from cut to rung and

Metallic wall is made on the green belt.

True copy of photographs showing green belt at the crusher plant is

annexed herewith and marked as Annexure A-13.

g) DG set is completely covered as per Pollution Control Board

standards.

True copy of photographs showing covered DG set at the crusher

plant is annexed herewith and marked as Annexure A-14.

h) All the standards as per CTO are complete at the crusher plant.

i) Crusher plant is equipped with all anti-pollution systems as per the

standards of Pollution Control Board.

True copy of photographs showing anti-pollution systems at the

crusher plant is annexed herewith and marked as Annexure A-

15.

--!!!wo machines are working on the same stage in crusher plant of
a <s

/'-' nent but the production is less than Rs 12,500 per year for
;/ RAM

11
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the reason that the product of the Deponent is primarily used for

his own consumption.

19.lt is pertinent Lo mention here that since theDeponent is completely

compliant and operating legally with all the requisite permissions and

clearances, as are required by them under law. The Unit of the Deponent

is subject to regular inspections both by the officials of the pollution

department as well as the district administration and have never been

found to be in violation of any law. That since no prior intimation was

issued to the Deponent and was also not a party in the Original

Application, the had no opportunity to place all the material facts on

record.

20.That the Deponent challenged the order dated 03.07.2023 passed by this

Hon'ble Tribunal vide Civil Appeal bearing No. 8052 of 2023 titled as

M/s Ganga Sagar Singh v. State of Uttar Pradesh & Ors., before the

Hon'ble Supreme Court of India./% ---..49
RAM PAL SI

DELHI
egd. No. 16
id uplo 02-02
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21.That theHon 'ble Apex Court vide order dated 19. l 0.2023 was pleased

toissue Notice in the said Civil Appeal and also stayed the directions at

para 13 of the order dated 03.07.2023 passed by this Ld. Tribunal only in

so far Deponent was concerned. For bare perusal, relevant portion of the

Order dated 19.10.2023 passed by the Hon' ble Supreme Court in C.A.

bearing No. 8025 of 2023 is produced herein below:

"The learned counsel appearingfor the Deponent states that the

Deponent is operating stone crushers for the purpose of

work entrusted to them for construction of road/highway

and they are going to use the product of stone crushing for

their own consumption. Issue notice. Tag with Civil Appeal

No. 5480 of 2023. In the meanwhile, the directions issued in

paragraph '13' of the impugnedjudgment dated 03.07.2023

shall remain stayed only insofar as the Deponent is

concerned."

True copy of Order elated I 9. 10.2023 passed by the Hon' ble Supreme

Court in C.A 8025 of 2023 is annexed herewith and marked as Annexure

22.That furthermore,the Hon'ble Supreme Court vide its Order dated

01.12.2023, while disposing the Civil Appeal preferred by the Deponent

the interim Order dated 03.07.2023 passed by this

13
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Hon'ble Tribunal directed this Hon 'ble Tribunal to add the Deponent as

party Respondents and give them an opportunity of being heard on the

prayer for interim relief. For bare perusal, relevant portion of the Order

dated O 1.12.2023 passed by the Hon 'ble Supreme Court in C.A 8025 of

2023 is produced herein below:

"l 1. Our attention is also invited to sub-Rule 6 of Rule 15 of the

National Green Tribunal (Practices and Procedure) Rules, 2011

and in particular proviso thereto. In a given case, there may be

several parties who are likely to be adversely affected by the

orders proposed to be passed by the Tribunal. In such a case,

where there are large number ofaffectedparties and considering

the nature of controversy, urgent interim order is required lo be

passed, the Tribunal has to ensure that atleast some of the

parties who are likely to be affected are served with the notice. In

addition, the Tribunal can always follow the procedure

analogous to Rule 8 of Order I of the Code of the Civil 4

·\ ,,,....
j#fiterms ofparagraph l3 is no longer operative. Therefore, it is not

s 'rocedure, 1908 by issuing a public notice in such a case so that

~O ected parties are put to notice. 12. In view of what is

RAP?bl,%" vead in paragraph 14 of the order dated 17th October. 2022
·64No. i th

·'·" · 100,.02 we have quoted above, it is obvious t at so far as thed u
nts in these appeals are concerned, the interim order in

necessary to set aside the said order. I3. Needless to add that the

Tribunal will add the present appellants as party respondents, if

they are already not added, and give them an opportunity of

being heard on the prayerfor interim relief made in the pending

application."

14
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True Copy of Order dated 0 l. 12.2023 passed by the Hon 'ble Supreme

Court in C.A 8025 of 2023 is annexed herewith and marked as Annexure

23 .Further, the Deponent undertakes to cooperate and undergo any

inspection on its premise subject to the direction of this Hon'ble Tribunal,

as and when this Hon'ble Tribunal deems fit and necessary.

24. That the Deponent further undertakes to take all necessary steps to ensure

no damage is caused to the environment and assure that no environmental

harm shall ensue if the unit of the Deponent continues to operate.

25.That in view of the aforesaid, it is most respectfully submitted that since

the Deponent has complied with all the pre-requisites as mandated under

Air Pollutants from its Plant under Air Act, 198 l, Water (Prevention and

Control of Pollution Act, 1974 and al I other statutory or regulatory

mandatesas prescribed, the Deponent may be permitted to operate stone

crusher in Bhagauti Dei, Mirzapur, Uttar Pradesh.
a+e · """..----_-, O

l ~ -----,
// RAMPASI
I DELHI

cgd. o. 1
·ct up\c, 02·
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UPPCB 

184681/UPPCB/Sonebhadra(UPPCBROYCTO/both/MIRZAPUR/2023 
To, 
M/s 

1. 

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 
Phonc:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com 

SHRI GANGA SAGAR SINGH(SAND STONE MINES) 
ARAZI NO. 730 AREA-1.01 Ha, VILL. BHAGAUTIDEI, TEHSIL 
CHUNAR, DISTRICT-MIRZAPUR(U.P.) 

Uttar Pradesh Pollution Control Board 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

No 

CCA is hereby granted to SHRI GANGA SAGAR SINGH(SAND STONE MINES) located at ARAZI 
NO. 730 AREA-1.01 Ha, VILL. BHAGAUTIDEI, TEHSIL-CHUNAR, DISTRICT 

MIRZAPUR(U.P.), subject to the provisions of the Water Act, Air Act and the orders that may be made 
furtherand subject to following terms and conditions : 

1 

This CCA SHRI GANGA SAGAR SINGH(SAND STONE MINES) granted for the period from 
06/06/2023 to 31/12/2027 and valid for manufacturing of following products. 

Product 

Stone) 
Building Stone (Sand 75000 

Kind of Effluent 

Domestic 

Quantity 

S.No. 

Quantity(KLD) 
1.0 KLD 

Unit 

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended: 
() The daily quantity of effluent discharge (KLD) : 

Cubic Meters/Y ear 

Date: 06/06/2023 

Treatment facility 
Septic Tank 

Application Id 
21264549 

Parameter 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

Industrial Effluent Quality Standard 

(ii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 

for gardening etc. Quality of the treated efiluent shall meet to the following general and specific standards as 

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time: 

Discharge point 
Soak Pit 

Standard 

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with 

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 

stopped immediately and this Board has to be intimated by fax/phone/email with a reportin this regard to be 
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(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 

() Quarterly compliance report of the CCA, photograph of ETP/APCs/WasteStorage Area. 
D. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 
O. Unit has to comply with the following specific & general conditions. Non compliance of any provision of 
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 
Iransboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 
1. In compliance to the G.O 1011/81-7-2021 -09 (Writ)/2016 dated.13.10.2021issued by Department of 
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 
per the SOP available at URL:-htp:/www.upecp. in/TrainingSession.aspx for ensuring timely compliance of 
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the 
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non 
Compliance of this direction, your consent will be revoked by the Board. 
8.1f the unit uses the ground water and requires the permission from SGWACGWA for water abstraction 
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 
respons1bility of the industry to comply with the various conditions of the NOC obtained from the 
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

General Conditions: 

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 
month from the laboratory recognized by the MoEF and shall report to the UPPCB. 
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of effluent or gases emission or sewage waste from the unit. 
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point. 
The applicant shall provide discharge measurement equipment at final disposal point. 
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 
conditions within 30 days of receiptof this CCA. If at any point of timne, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 
Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all 
other concerned offices. In case of failure of pollution control equipment, the production process connected 
to it shall be stopped with immediate effect. 
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 
it shall be imperative to stop production in the industry with immediate effect and such information shall be 
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 
the Competent Authority. 
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 
point or emission point 
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as 
may be necessary. 

55
4767



Specific 
Conditions: 

I
.
 

1
n
i
s
 

Consent 
is 

valid 
for 

production 
of 

Building 

Stone 

(Sand 

Stone)- 

75000 
Cu 

Meter/Year 
by 

opencast 

a
n
d
 

semi 

mechanized 

mining 
i
n
 

1.01 

hectare 

leased 

ARAZI 

NO, 

730, 

VILL. 

BHAGAUTIDEI, 

TEHSIL 

CHUNAR, 
DISTRICT-MIRZAPUR. L

e
t
t
e
r
 

No. 

3
.
 

Mining 

unit 

s
h
a
l
l
 

comply 

with 
t
h
e
 

conditions 
of 

Environmental 

Clearance 

issued 
by 

District 

Level 

A
u
t
h
o
r
i
t
y
 

(
D
E
I
A
A
)
 

v
i
d
e
 

706/Parya/DEACISandstone/MZP/2018. 

Dated- 

07.04.2018 

and 

submit 
its 

compliance 

report 
to 

UPPCB. 

4. 

I
h
e
 

proponent 

s
h
a
l
l
 

ensure 

t
h
e
 

compliance 
of 

Hon'ble 

NGT 

orders 

passed 
i
n
 

t
h
e
 

OA 

No. 

521/2022 

Sampoornanand 
Vs 

State 
of 

U.P. 
in 

connection 

with 

adverse 

effects 
on 

the 

public 

and 

environment 

due 
to 

1llegal

mining
and 

blasting 
at higher 

intensity 

than 
t
h
e
 

prescribed 

standard. 

Mining 

shall 
not 
be 

done 
till 
the 

I
 
m
p
a
c
t
 

A
s
s
e
s
s
m
e
n
t
 

resumption 
of 

mining 

activity 
by 

Hon'ble 

NGT. 

L. 

The 

unit 

s
h
a
l
l
 

submit 
the 

l
a
t
e
s
t
 

cony 
of 

Audited 

Balance 

S
h
e
e
t
C
.
A
.
 

Certificate 

(Fixed 

Assetst 

Current 

Assets 
- Current 

Liabilities) 
for 

verification 
of 
the 

Consent 
fee 

payable 
b
y
 

the 

industry 

within 
15 

days. 
The 

CTO 
fee 

submitted 
b
y
 

unit 
i
s
 

less 

t
h
a
n
 

t
h
e
 

requisite 

fee. 
So 

industry 

shall 

deposit 
the 

balance 
fee 
t
o
 

the 

Board 
immediately. 

5. 
In 

compliance 
of 

Hon'ble 

NGT 

order 

dated 

24.04.2023, 

mining 

shall 
be 

done 

only 

after 

getting 

permission 

from 
District 
Administration. 

6. 

Controlled 

blasting 

techniques 

with 

scquential 

blasting 

shall 
be 

adopted. 

The 

blasting 

shall 
be 

carried 
out 

i
n
 

the 

daytime 

only. 

7. 

The 

proponent 

shall 

submitted 

compliance 

report 
of 

condition 

imposed 
i
n
 

EC 

within 

every 
six 

month. 

8. 

The 

proponent 

shall 

i
n
s
t
a
l
l
 

Ambient 

Air 

monitoring 

station 
as 
per 

condition 

imposed 
i
n
 

Environment 

Clearance. 

9. 

The 

proponent 

s
h
a
l
l
 

establish 

Water 

sprinkling 

arrangement 
for 

dust 

suppression. 

1
0
.
 

The 

p
r
o
p
o
n
e
n
t
 

s
h
a
l
l
 

e
s
t
a
b
l
i
s
h
 

Effluent 

t
r
e
a
t
m
e
n
t
 

s
y
s
t
e
m
 

t
o
 

treat 

t
h
e
 

waste 

water 

fromn 

the 

mine. 

11. 

The 

proponent 

shall 

submit 
the 

Ambient 
air 

quality 

monitoring 

report 
of 

impact 

zone/buffer 

zone 

and 
at the 

corners 
of 

mining 

lease 
on 

quarterly 

basis 
to 
t
h
e
 

Board. 

12. 
I
f
 

the 

l
e
a
s
e
 

agreement 

expires 

prior 
to 

31-12-2027, 

then 
the 

validity 
of 

this 

CT0 

shall 

stand 

expired 

simultaneously 

with 
the 

expiry 
of 

mining 

lease. 

13. 

Mining 

s
h
a
l
l
 

be 

done 
as 

per 

EC 

issued 
by 

DEIAA 
and 

directions 

given 
by 

Mining 

Departrnent/District 

Administration. 

14. 

Unit 

shall 

develop 

and 

maintain 

green 
belt 
as 
per 
the 

conditions 
of 

Environmental 

Clearance. 

16. 

The 

domestic 

effluent 

shall 
be 

treated 

through 

septic 

15. 

Unit 

shall 
not 

withdrawal 

ground 

water 
for 

any 

industrial 

activity 

without 

obtaining 

necessary 

permission 

from 
UPGWA. 

17. 
Unit 

18. 

Unit 

should 

operate 

and 

maintain 

installed 

water 

sprinkler 

system 

effectively 
and 

continuously 
t
o
 

achieve 

the 

standards 

prescribed 

under 

E(P) 19. 

Unit 

shall 

submit 

Ambient 
air 

monitoring 

reports 
of 

NABL 

accredited 

laboratory 
on 

quarterly 

basis 
to 
the Board. 

20. 

All 

t
r
u
c
k
s
,
 

t
r
a
c
t
o
r
s
 

used 
in 

transportation 
of 

Building 

Stone 

(Sand 

Stone) 

s
h
a
l
l
 

be 

covered
b
y
 

canvas 

sheet 
to 

prevent 

dust 

emission. 

21. 

Water 

will 
be 

sprayed 

after 

loading 

activity 
(
i
f
 

Building 

Stone 

(Sand 

Stone) 

collected 

could 
be 
dry condition) 

will 
be 

done 
on 
the 

haul 

roads 

and 

working 

areas 

Hazardous 
and 

Other 

waste 

(Management 
&
 

Trans 

22, 

The 

dust 

suppression 

measures 

like 

water 

E
n
v
i
r
o
n
m
e
n
t
 

tank/soak 
pit 
or 

provide 

mobile 

toilet 

facility. 

Industry 

shall 

maintain 

ZLD. 

shall 

make 

water 

sprinkling 

arangement 

through 

Tankers 
for 

dust 

suppression 
at different 
sources 

of 

dust 

emission 

during 

mining, 

transportation, 

loading 
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the 
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boundary Movement) Rules 2016. 
24. Solid waste should be disposed in such manner, so that no wuter, air and soil pollution takes place. 
25. Industry shall abide by directions given by Hon'ble Court, Hon'ble NGT, MoEF&CC, Central Pollution 
Control Board, UPPCB and District Administration for protection and safe guard of cnvironment from time 

to time. 

26. Industry shall comply with the relevant provisions of Environ1nental Laws. 
27. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued eurlier will remain 
suspended during the closure period and aftert ensuring the compliance and after revocation of closure order, 
the CTO will automatically be effective with additional conditions mentioned in the closurerevocation 
order.

Copy to: 

Dlgkalty igned bry RAJENDAA 

Date 2023M.08 082229 +5 RAJENDRA SINGH NH 

Chlef Envlronmenta OffMcer (circle-2) 

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on 

quarterly basis. Dlgitaly skgned by RAENDRA 

Date: 202.0608 0822A1 +05 
RAJENDRA SINGH sINGH 

Chlef Environmental Officer (circle-2) 
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ITEM NO.22               COURT NO.11               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 42647/2023
(Arising out of impugned final judgment and order dated  03-07-2023
in OA No. 521/2022 passed by the National Green Tribunal, Principal
Bench, New Delhi)

M/S GANGA SAGAR SINGH                              Petitioner(s)

                                VERSUS

STATE OF UTTAR PRADESH & ORS.                      Respondent(s)

( IA No.216629/2023-CONDONATION OF DELAY IN FILING and IA 
No.216624/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT 
and IA No.216622/2023-EX-PARTE STAY and IA No.216627/2023-EXEMPTION
FROM FILING O.T. and IA No.216620/2023-PERMISSION TO FILE APPEAL )
 
Date : 19-10-2023 This petition was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE PANKAJ MITHAL

For Petitioner(s)  Mr. Ajit K. Sinha, Sr. Adv.
                   Mr. Alok K. Singh, Adv.
                   Mr. Ivan, AOR
                   Mr. Siddharth Agarwal, Adv.
                   Mr. Vivek Mathur, Adv.
                                      
For Respondent(s)
                    
          UPON hearing the counsel the Court made the following
                             O R D E R

The learned counsel appearing for the appellant states that

the appellant is operating stone crushers for the purpose of work

entrusted to them for construction of road/highway and they are

going  to  use  the  product  of  stone  crushing  for  their  own

consumption.

Issue notice. 

Tag with Civil Appeal No. 5480 of 2023.

In the meanwhile, the directions issued in paragraph ‘13’ of

the impugned judgment dated 03.07.2023 shall remain stayed only

insofar as the appellant is concerned.

 (POOJA SHARMA)                                  (AVGV RAMU)
COURT MASTER (SH)                             COURT MASTER (NSH)
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO.5480   OF 2023

M/S P.B.R. INFRATECH PRIVATE LTD. & ORS.   ...Appellant(s)

                  Vs.

STATE OF UTTAR PRADESH & ORS.   ...Respondent(s)

WITH

CIVIL APPEAL NO.5482 OF 2023

CIVIL APPEAL NO.      OF 2023
(Arising out of Diary No.42647/2023)

          

 O R D E R

Permission is granted to file appeal in Civil Appeal

Diary No.42647 of 2023.

2. Delay condoned.

3. These  are  the  statutory  appeals  against  the  order

dated 3rd  July, 2023 passed by the National Green Tribunal

(for  short  "the  Tribunal").   The  impugned  order  is  an

interim  order  passed  in  the  pending  Original  Application

filed by the private respondent No.4.  

4. In these appeals, we are concerned with the direction

issued in paragraph 13 of the impugned order which reads

thus:

1
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"13. In  view  of  the  interim  order  dated

27.04.2023 prohibiting mining in the mining leases

in question, precautionary principle and to prevent

illegal mining in the area, all the stone curshers

operating in the above said villages on the basis

of the mining in said mining lease sites shall also

remain closed till further orders to the contrary."

5. This Court has stayed the said direction, so far as

the appellants are concerned.

6. Our attention is invited to the further order dated

17th October, 2023 passed by the National Green Tribunal which

is placed on record by the learned counsel appearing for the

appellants.   In  the  further  order,  the  National  Green

Tribunal in paragraphs 14 and 15 has observed thus:

"14.  In  view  of  the  fact  that  all  the  mining

lease holders have obtained CTO from UPPCB, the

mining  lease  holders  are  allowed  to  resume  and

continue with mining activities.  However, further

orders in this regard will also be passed by this

Tribunal on filing of compliance responses by the

mining  lease  holders  and  verification  report  by

UPPCB  and  District  Magistrate,  Mirzapur.   the

stone  crushers,  who  are  the  appellants  in  the

civil  appeals  filed  before  the  Hon'ble  Supreme

Court  of  India,  are  entitled  to  operate  as  the

direction issued by this Tribunal in paragraph 13

of order dated 03.07.2023 shall remain stayed as

ordered by Hon'ble Supreme Court of India.  Other

stone crushers who are having valid CTO from UPPCB

are  also  allowed  to  operate.   Further  orders

2
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regarding  the  stone  crushers  will  be  passed  on

receipt of orders from Hon'ble Supreme Court of

India.

15. In view of the facts and circumstance of the

case, we also consider personal appearance of the

Member Secretary, UPPCB and Director, Directorate

of Geology through VC on the next date of hearing

to be essential for producing the relevant record

and  assisting  this  Tribunal  in  just  and  proper

adjudication  of  the  questions  involved  in  the

case.   Accordingly  they  are  directed  to  remain

present before this Tribunal on that date with the

relevant record."

7. In view of the said order, the appellants in whose

favour  interim  order  was  granted  by  this  Court  were

permitted to operate the stone crushing units with a rider

that  the  further  order  will  be  passed  after  this  Court

disposes of the present appeal.

8. The Tribunal in paragraph 13 of the impugned order

has issued a blanket direction which was to operate against

all stone crushers operating in the particular villages.  We

are informed that the affected stone crusher units are total

26 in number.

9. The occasion for filing these appeals arose as the

Tribunal neither made the present appellants as parties nor

issued a notice to them before considering the prayer for

interim relief which was affecting them.
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10. Sub-section 1 of Section 19 of the National Green

Tribunal Act, 2010 (for short "the 2010 Act") mandates that

the Tribunal shall be guided by the principles of natural

justice.  Therefore, it is obvious that the parties likely

to be affected by the orders which may be passed by the

Tribunal  must  be  issued  a  notice  and  must  be  given  an

opportunity of being heard.  Clause (i) of sub-section 4 of

section 19 of the 2010 Act clearly lays down that interim

order granting injunction or stay can be passed only after

giving the parties concerned an opportunity of being heard.

Therefore, apart from the fact that the impugned order is in

breach of principles of nature justice, it is contrary to

the express provisions of Section 19 of the 2010 Act.

11. Our attention is also invited to sub-Rule 6 of Rule

15 of the National Green Tribunal (Practices and Procedure)

Rules, 2011 and in particular proviso thereto.  In a given

case, there may be several parties who are likely to be

adversely affected by the orders proposed to be passed by

the Tribunal.  In such a case, where there are large number

of  affected  parties  and  considering  the  nature  of

controversy, urgent interim order is required to be passed,

the Tribunal has to ensure that atleast some of the parties

who are likely to be affected are served with the notice.

In addition, the Tribunal can always follow the procedure

analogous to Rule 8 of Order I of the Code of the Civil
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Procedure, 1908 by issuing a public notice in such a case so

that the affected parties are put to notice.

12. In view of what is observed in paragraph 14 of the

order dated 17th October, 2022 which we have quoted above, it

is obvious that so far as the appellants in these appeals

are concerned, the interim order in terms of paragraph 13 is

no longer operative.  Therefore, it is not necessary to set

aside the said order.

13. Needless  to  add  that  the  Tribunal  will  add  the

present appellants as party respondents, if they are already

not added, and give them an opportunity of being heard on

the  prayer  for  interim  relief  made  in  the  pending

application.

14. The appeals are disposed of accordingly.

..........................J.
       (ABHAY S.OKA)

                                 
 ..........................J.

       (PANKAJ MITHAL) 

NEW DELHI;
December 01, 2023.
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ITEM NO.62               COURT NO.8               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5480/2023

M/S P.B.R. INFRATECH PRIVATE LTD. & ORS.           Appellant(s)

                                VERSUS

STATE OF UTTAR PRADESH & ORS.                      Respondent(s)

(IA No.163778/2023-EX-PARTE STAY)
 
WITH C.A. No. 5482/2023 

Diary No(s). 42647/2023 
(IA No.216629/2023-CONDONATION OF DELAY IN FILING and IA 
No.216624/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT 
and IA No.216622/2023-EX-PARTE STAY and IA No.216627/2023-EXEMPTION
FROM FILING O.T. and IA No.216620/2023-PERMISSION TO FILE APPEAL)
 
Date : 01-12-2023 These appeals were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE PANKAJ MITHAL

For Appellant(s)                    
                   Mr. Ajit K. Sinha, Sr. Adv.
                   Mr. Alok Singh, Adv.
                   Mr. Ivan, AOR

                   Mr. Ajit Sharma, AOR
                   Mr. A. Renganath, Adv.
                   Mr. Kanchan Kumar, Adv.
                   Mr. Amrit Pradhan, Adv.
                   Mr. Akshat Sharma, Adv.                   

                   Mr. Sujeet Kumar,Adv.
                   Mr. Akhilesh Kumar Pandey,Adv.
                   Mr. Shaliender Kumar Nirmal,Adv.
                   Mr. Sunil Kumar Pandey,Adv.
                   Mr. Sharad Chauhan, AOR
                   Mr. Utkarsh Sharma, Adv.
                   Mr. Hem Chandra Joshi, Adv.                     
                 
                   Ms. Deeksha Ladi Kakar, AOR
                   Ms. Akansha Choudhary,Adv.
                   Mr. Ravindra Pal Singh,Adv.
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For Respondent(s)
                   Ms. Pragati Neekhra, AOR
                    
                   Mrs. Rachna Gupta, AOR
                   Mr. Anil Kumar Sinha, Adv.
                   Ms. Pooja Singh, Adv.
                   Mr. Abhishek Misra, Adv.
                   Mrs. Deepika Mishra, Adv.
                   Mr. Kirti Vardhan Singh, Adv.                   
                   
                   Mr. Pradeep Misra, AOR
                   Mr. Daleep Dhyani, Adv.
                   Mr. Suraj Singh, Adv.
                   Mr. Manoj Kumar Sharma, Adv.                    
                                      
          UPON hearing the counsel the Court made the following
                             O R D E R

The appeals are disposed of in terms of the signed

order.

Pending applications also stand disposed of.

(ANITA MALHOTRA)                           (AVGV RAMU)
   AR-CUM-PS                              COURT MASTER

(Signed order is placed on the file.)
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VAKALATNAMA
IN THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

0A
AM PoNB

VERSUS

/20)2

Petitioner/Plaintiff (s)

Respondent/Defendant (s)

KNOW ALL to whom these present shall come that I /We M/s Ganga Sagar
Singh, the above-named, do hereby appoint Mr. Alok K. Singh, Parul
Dhurvey & Bablu (herein after called the advocate/s) to be Advocates in the above-noted case
authorise him:­

To act , appear and plead in the above-noted case in this Court or in any other Court in which the same
may be tried or heard and also in the appellate Court including High Court subject to payment of fees
separately for each court byme/us.

To sign, file, verify and present pleadings, appeals cross-objections or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution ofthe said case in all its stages subjects to paymentoffees for each
stage.

To file and take back documents, to admit and/or deny the documents ofopposite party . Towithdraw of
compromise the saidcase or submit to arbitration anydifferences or disputes thatmayarise touching or in
anymanner relating to the saidcase. To take executionproceedings.

The deposit, draw and receive money, cheques, cash and grant receipts hereofand to do all other acts and
things whichmay be necessary to be done for the progress and in the course ofthe prosecution ofthe said
case.

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority
hereby conferred upon the Advocate whenever bemay thinkfit to do so and sign the power ofattorney on
ourbehalf And I/weundertake that I/we ormy/ourdulyauthorised agentwould appear in Court on
all hearings andwill inform the Advocate for appearance when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result
of the said case. The acljoummentcosts whenever ordered by the Court shall be ofthe Advocatewhichhe
shall receive and retain for himself.

And I/we the undersigneddohereby agree that in the eventofthe whole or part ofthe fee agreedbyme/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said caseuntil the same is paidup. The fee settled isonlyfor the above case and above Court. I/wehereby
agree thatonce the fees is paid, I/wewill notbe entitled for the refund of the same in any casewhatsoever
and if the case prolongs for more than 3 years the original fee shall be paid againme/us.

IN WITNESS WHERE OF I/we do here unto setmy/our hand to these present the contents ofwhich
have been understood byme/uson this dayof December, 2023

Accepted subject to the terms ofthe fees.e' .$, »e
Mr. Alok K. Singh, Parul Dhurvey, Bablu
Advocate
Off: A-152,LGF, Defence Colony, New Delhi-1 10024
Ch: 1, CK Daphtary Block, Supreme Court
M- 9999349092, Tel-01 1-23388149, 011-41618119
Email:-aloksinghlegal@gmail.com
Enrl: D-7682/ 2018, D/6594/2020, D/13727/2022
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